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To

The Secretary,

Central Electricity Regulatory Commission,
374 & 4™ Floor, Chanderlok Building,

36, Janpath, New Delhi-110001.

Sub: Comments on draft CERC (Terms and Conditions for Renewable Energy

Certificates for Renewable Energy Generation) Regulations, 2022.
Ref: Memo No.RA-14026(11)/1/2022-CERC dated 15.02.2022 of the Secretary CERC.

Respected Sir,

With reference to the above, comments/ suggestions of WBSEDCL are enclosed herewith
for your consideration, please.
Enclo: As above
Yours faithfully,
e

(S. Mukhopadhyay)
Chief Engineer (Reg)
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Observation of WBSEDCL on draft CERC (Terms and Conditions fo

r Renewable Energy Certificates for Renewable Energy Generation) Regulations, 2022

Ref. Provisions as per draft Regulation Amendment proposed Reasons for amendment proposed
Clause
No
Clause | (a) Renewable Energy Generating (a) Renewable Energy Generating | Govt. of West Bengal issued a direction to WBERC under section 108 of
4 (1) Station, Station/Co-Generation plants, the Electricity Act 2003 regarding inclusion of co-generation power
(b) Captive generating station based (b) Captive generating station based on towards Renewable Power Obligation (RPO) compliance by Discoms in
on renewable energy sources, renewable  energy sources/ Co- | West Bengal in view of promoting Co-generation from all sources as
Generation sources, mandated under Section 86 (e) of the Electricity Act, 2003, vide order
no. 06-POW-13099/8/2021-SECTION (POWER) dated 15.07.2021 where
4(2) | A renewable énergy generating | A renewable energy generating station/ | Govt. of West Bengal has given following directions to WBERC:
station shall be eligible for issuance Co-Generation plants shall be eligible (i) The cogeneration of electricity be continued to be considered as
of Certificates, if it meets the | for issuance of Certificates, if it meets before the amendment to the Principal Regulations defining the
following conditions: the following conditions: eligibility for RPO obligations;
(i) to amend the Principal Regulations mentioned above to provide:
(a) the tariff of such renewable energy | (a) the tariff of such renewable energy (a) inclusion of “industrial waste" in the definition for
generating station has not been generating station/ Co-Generation renewable energy,
either determined or adopted plants has not been either (b) The purchase of power generated from
under section 62 or section 63 of determined or adopted under cogeneration sources irrespective of the nature
the Act, or the electricity section 62 or section 63 of the Act, of the industry will qualify to meet the RPO of a
generated is not sold either or the electricity generated is not distribution licensee.
through an electricity trader or in sold either through an electricity
the F.’ower Exchange, for _RPO trader or in .the Power E"‘ha"%e' for Earlier WBERC issued WBERC (Cogeneration and Generation of
compliance by an obligated entity; RP(_) compliance by an obligated Electricity from Renewable Sources of Energy) (First amendment)
bl Regulations, 2020 under Notification No. 71/WBERC dated 21/12/2020
- - by which WBERC has amended its principal Regulation, WBERC
4 (3) Captive generating stations based on Captive generating stations based on

renewable energy sources and
meeting the conditions as specified
under clause (2) of this Regulation in
respect of renewable energy
generating stations shall be eligible
for issuance of Certificates:

renewable  energy sources/ Co-
Generation sources and meating the
conditions as specified under clause (2)
of this Regulation in respect of
renewable energy generating stations
shall be eligible for issuance of

(Cogeneration and Generation of Electricity from Renewable Sources of
Energy) Regulations, 2013 issued under Notification no. 50/WBERC
dated 22/3/2013. By the said amendment, WBERC excluded ‘industrial
waste’ from the definition of 'Renewable source' in the amended
Regulations, 2020 (Regulation 2.1 (XXI1)) and omitted ‘Co-generation’
from the source of power to meet RPO (Regulation 3.4, 3.7,3.9,3.13).
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Certificates:

6(3)

Eligible entities that have been
granted accreditation for Certificates,
referred to in clause (2) of this
Regulation, which have undergone a
change in name or change in legal
status after the grant of accreditation
for Certificates, shall inform, along
with relevant documents from the
appropriate  authority such as
Registrar of Companies or National
Company Law Tribunal or any other
Court, to the concerned RLDC which
shall, upon verification of documents,
update such change in its records
within 30 days from the date of such
information and inform the same to
the Central Agency.

Eligible entities that have been granted
accreditation for Certificates, referred
to in clause (2) of this Regulation, which
have undergone a change in name or
change in legal status after the grant of
accreditation for Certificates, shall
inform, along with relevant documents
from the appropriate authority such as
Registrar of Companies or National
Company Law Tribunal or any other
Court, to the concerned RLDC/ State
Agency which shall, upon verification of
documents, update such change in its
records within 30 days from the date of
such information and inform the same
to the Central Agency.

‘State Agency’ has not been mentioned

8(2)

The registration for Certificates
granted in terms of these regulations
shall be valid for 15 years from the
date of registration for Certificates:

Provided that the registration for
Certificates granted under the REC
Regulations, 2010 and deemed to
have been granted registration for
Certificates under these regulations
shall be valid for a period of 15 years
from the date of deemed registration
for such Certificate.

The registration for Certificates granted
in terms of these regulations shall be
valid for 15 years from the date of
registration for Certificates:

Provided that the registration for
Certificates granted under the REC
Regulations, 2010 and deemed to have
been  granted registration  for
Certificates under these regulations
shall be valid for a period of 15 years
from the date of deemed registration
for such Certificate.

Provisions for renewal of registration has not been mentioned
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The registration for Certificates may be
renewed after the expiry of 15 years on
application by eligible entity within
three months before expiry of the
period of registration.

12 (2)

The Certificate Multiplier for the
period of three years from the date
of effect of these regulations or such
other period as may be decided by
the Commission, as determined in
Appendix-1 shall be as under.

The Certificate Multiplier for the period
of one year from the date of effect of
these regulations or such other period
as may be decided by the Commission,
as determined in Appendix-1 shall be as
under. The Certificate Multiplier may
be revised by the commission every
year considering all the parameters.

The Certificate Multiplier should be revised by the commission every
year considering the tariff orders of the previous one year.
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